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Record of Proceedings

utset, learned senior counsel for the Petitioner submitted that the

Petitioner has moved IA N0.30/2023 seeking amendment of the Petition to bring on
record the occurrence of subsequent events affecting the nature of relief sought by the
Petitioner. Learned senior counsel for the Petitioner further submitted as under:

Originally,
on the tar

the Petitioner had applied for LTA for 1000 MW (750 MW+250 MW)
get region as Northern region, which was granted to by CTUIL on

9.8.2016. However, due to firming of Solar Power Developers located in the Solar
Power Park of the Petitioner in different regions, the Petitioner had written to
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CTUIL seeking relinquishment of 996 MW of LTA vide its letters dated 2.2.2021
(296 MW w.e.f 11.8.2021) and 3.7.2021 (700 MW w.e.f 1.10.2021).

(a) Owing to the above changes in target region, the Petitioner applied for
revised / fresh LTAs on 10.12.2020 (296 MW) and 15.7.2021 (700 MW). CTUIL
granted the LTA for 296 MW on 19.5.2021 which was to be effective from
12.8.2021 or commissioning of ISTS for LTA, whichever is later and LTA for 700
MW on 21.12.2021 which was to be effective from 1.4.2022 or commissioning of
ISTS for LTA including MSETCL'’s transmissions system, whichever is later.

(b) As to the commissioning timeline for the Petitioner’s Solar Park, the original
deadline of September, 2022 stood extended by MNRE till 31.3.2023.

(c) While the generating capacity to tune of 296 MW has already been
operating since 5.8.2022 using the revised LTA for the corresponding capacity,
the balance 700 MW also completed commissioning on 1.10.2022. However, the
commercial operation of this 700 MW generating capacity has not been declared
as the corresponding LTA (revised) has not been operationalized as MSETCL'’s
system has yet not been ready. As per the minutes of 24" JCC Meeting, said
system under the scope of MSETCL is likely to be commissioned in December,
2023.

(d) In view of the above developments, the Petitioner has moved IA
N0.30/2023 seeking the necessary amendments to the Petition.

2. Learned counsel for the Respondent, CTUIL submitted that CTUIL has no
objection to the amendment of the Petition and sought liberty to file reply to the
amended Petition. Learned counsel further submitted that CTUIL may file either
revised reply or additional submission on the subsequent developments brought in
the 1A by the Petitioner. Learned counsel further pointed out that earlier LTA of 1000
MW granted to the Petitioner, on the basis of Respondent FBTL’s system, was
operationalized w.e.f. 1.8.2021. Learned counsel further submitted that the revocation
of the earlier LTA and grant of the subsequent LTA had been in continuation i.e.
without there being a break therein. She added that insofar as the operationalization
of LTA of 700 MW is concerned, the Respondent will file the necessary details along
with its reply.

3. Learned counsel for the Respondent, PGCIL submitted that any relief that may
be granted to the Petitioner under the TSA ought not to come in the way of
Respondent’s right to recover the transmission charges for its assets, which remained
unutilized due to mismatch in their commissioning with respect to the commissioning
of the associated transmission assets under the Tariff Regulations, 2019 read with
Sharing Regulations, 2020.

4.  After hearing the learned senior counsel for the Petitioner and the learned
counsels for the Respondents, the Commission allowed the 1A and ordered as under:

(@) The Respondents to file reply/additional submission to the amended
Petition within three weeks with copy to the Petitioner, who may file its rejoinder
within three weeks thereof.

(b) CTUIL to submit/ clarify the following on affidavit within three weeks:

(i) Status of 1000 MW LTA (750 MW + 250 MW) granted to the Petitioner on
9.8.2016 i.e, its grant, operationalization and relinquishment.

A. RoP in Petition No. 244/MP/2021
Page 2 of 3



(i)  Status of operationalization of revised LTA of 296 MW and 700 MW
granted to the Petitioner on 19.5.2021 and 21.12.2021 respectively i.e., its
grant, operationalization and relinquishment.

(i) Details of the bilateral bills raised by CTUIL to the Petitioner i.e, quantum
of LTA, period of bill and LTA against which bill has been raised.

(© Interim directions issued vide Record of Proceedings for the hearing
dated 9.3.2022 shall be decided in the next date of hearing in view of the
amendment in Petition.

5.  The Petition along with 1A shall be listed for hearing on 21.7.2023.

By order of the Commission

sd/-
(T.D. Pant)
Joint Chief (Law)
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